
19

Judge.-

:,;" :'(0; 2.
t~

N'CB 01'ADp.1"1~ND"'NTARR&STED Er;FOREJ\JlJ'-'~lF.'.r. ,:). y, r. z,)

""".i"""" ,,(Tit~e.) . '
't,iI,,~"';.:""', ',' ".c ,.L;n' , the plaintiff in the ';bovc suit,

~d.~d brought before the Court;" . ,

'e~f;the said defenu:mt to show cause why he should not furnish security fot:,
:"",:J~-~d;him t,?fur~ish.s\lth security: , "

:' "'~""I,. hav~v~I~ntarily bewme surety and do hereby bind m. self, my
lirt, that the said defendant shaH appear at any time when calLd UpUl1
il satisfaction of any decree that may be passed against him in the said
,arance I bind myself, my heirs and executors, to pay to the said Court, at

I} be adjudged against the said defendant in the said suit.
,this' day of 19

(Signed.)"

;"., '.. :No.:;.3'

Uti SURR~,' ,'s Af'PLIc'~TWNFORDl"CH.'ROE.
,.

"

(Tit "',)

's :;(. , " , :] H\
. "..C)\ 'i: 0 "r,' '

"

.'
,.

. <



No.6.

ll~;~~,Rl~:~~;~i;>fl!~i~~ir'6c~f'IJ~ f)~~i>.~;;ERT¥~'
, ,:.c "",,';, ":1' ," ":'r:f?c,"

(0. 3~; r;5,)~~";'

~". W,Hi<REAS at Ie in5ta"c~of , the :ah:,t£ ir the t'.", ;'!lit,
~tR~A~~.3.1!4>~, " . ~ted"pythe (:9url,Jo !1,l,w.ish~_C!1LLY;in :~.c.;.SU;1JlL "~3" to>

;'pI?iceifit<f' .,ft~ ;,9~rri:fl(f-i,T(jpehysIwJ:itj'cd.;'1'th~sc~ed~;e\nelQ"Qto amff\if:9; ""i"
, '" Thercfcre r "c" "',, ',' h~\,r;';~IU! ,:'1~ beome ";lrety and do he;'~Lv hi'n~'fi\}'

heirs <ind.c;.:ccut?rs, to the>?aidCourt, thOLtthe ,ai:l. :daT1!shaH ro,' .,~:,j pla:e"at t:j(:~~;i
t"; C;;trt;:;"hel\:n~qiiired;;tfrS;ik!1pcrtY<JjP.!:I\f~fi~d!,ig~'rl1eii<:1;;sphednle,°F":; .;uc,of .tlWsi>#!e,i
; ()~ti<)!1t!",r,edRs m;lYbe si1f1ici>ty; ~~~HsfJ\':th~~gQc!; aM :irr~k';flJtt~~;:l i" doing; .ib:,l(f!1iJ;j
i,'c;" .i";, ":"~utor!;, to 1).,. to the: Ie: [,ourt;'at !r:,ord the s:ud smr; dl~"h !XSUq",.l,":'!'1!-of.';

urn;!:> thc- c d C vii .i:.} c :,k ' '

t' , ;,,'

1)<'0
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No.7. ,

JUDGMENT, ON PROOplOp FAILURE TO FURNISH SECURITY. (0.38, r.6.)

(Title.)

, the plaintiff in this suit, has applied to the Court to call
. the defendant, to furnish security to fulfil any decree that m'ay

l1imin the suit,and whereasthe Courthas calleduponthe said '

',urity,which he has failed to do ; These are to command you to attach
the property of the said

Ie under safe and secure custody untillhe further order of the Court; and you are furtbel
:turnthis warrant on or before the day of It}
lent certifying the date on which and the manner in which it has been executed, or the

not been executed.

,~rmy hand and the leal of the Court, this
'i<&

~ay of 19

Judge.

No.8.

TEMPORARYINIUNCTIONS. (0.39, r. 1.)

(Title.)
ion made unto this Court by , Pleader of [or Counsel for] the plaintiff
on reading the petition of the said plaintiff in this matter filed [this day) [or the plaint filed

e day of , or the written statement of the said
~ ~~

and upon hearing the evidence of and
, in support thereof [if after notice and defendant not appearing: add, and also
,f 'as to service of notice of this motion
:ndant C. D.). This Court doth order that an injunction be awarded to restrain the defendant
rants, agents and workmen, from pulling down, or suffering to be pulled down, the house in

",QIesaid suit of the plaintiff mentioned [or, in the written statement, or petition, of the plaintiff
...at the hearing of ~his motion mentioned) being No.9, Oilmongers Street, H indupur, in the

. . and from selling the materials whereof the said house is composed, until the
suit or until the further order of this Court.

day of 19

Judge.

;"injunction is sought to restrain the negotiation oj a note or bill, the orderinlJ'part of the
~~ ~
~dants and from

~t~ the custody of them or any of them or endorsing, assigning or negotiating the promis.
11of exchangej in que~tion,dated on or about the
~' I etc., mentioned in the plaintiff's plaint [or petition Janel the evidence heard
iitilthe hearing of this suit, or until toe fu~ther order of this Court.
fslca$es] , to restrain the
" hisservants, agents or workmen, from printing, publishing or vending a book, called

, , or any part thereof,

only ff a book is to be restrained] to restrain
0., his servants, agents or workmen, from printing, publishing, selling or othel'wise dis-

parts of the book in the plaint (or petition and evidence, etc.] mentioned to have been
defendant as hereinafter specified, namely, that part of the said book which is entitled

'. and also that part whichis entitled
, unecl 10 page to page both inclusive] until, etc.
:.~,.r) to restrain the defendant' C. D.. his
1)11I~workmen, from making or vending any perforated bricks [or as the case may be] upon

tbt:!1\':l1tions in the plaintiff's plaint [or petition, etc., or written statement, etc.,] mentioned,
~,P .1Dtlffs,or either of them, during tr.e remainder of the respective terms of the patents
.plaint [~r as the case may be] mentioned, and from counterfeiting, imitating or resembling
ons, Or either of them, or making any addition thereto, or subtraction therefrom, until the

?h~emarks] to restrain the
cit./sservants, agents or workmen, from selling, or exposing for sale, or procuring to be
"P~jO~.or blacki~g [or as the case tr.ay be] described as or purpo.rting to b~ b.la~killg.lIlanu-

~ellf 111~ A. B., In bottlEs having affixed thereto soch l;,bels as m the plaintIff s plaInt [or
" lone, or any otber labels so contrived or expressed as, b)' colourable imit4ition or

..

IV 5 2
~
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,otherwise, to represent the composition or bfacking'sold by the defendant to be the same as the cofu~
or blackifJg manufactured and sold by the plaintiff A. B., and from using trade-c;ords so contri~iexpressed as to represent that any comp°'iition or blacking sold or proposed to be sold by thtl d",fend
the <sameas the composition or blacking manufactured or sold by the plaintiff A. B., until the, etc:#~

[To restrain a.parlner from in any 'Wayinterfrring ~'1'tite busineH]
to restrain the defendant C. D., his servants and agents, from entering int

contract, and from accepting, drawing, endorsing or negotiating any bill of exchange, note or ,.\1
security in the name of the partnership-firm of B. and D., and from contracting any debt, buying and!
,any goods, and'from making or er.tering into any verbal or W

.

ritten promise, agreement or U

.

nderta.

.!

"and from doing, or ca\1singto be done, any act, in the name or on the credit of the said partnership
of B. and D., or whereby the said partnership.firm can or may in any manner become or be made HaD
or for the payment of any sum of money, or for the performance of any contract, promIse or undert:
until the, etc. " '

No.6.

ApPOINTMENT OF A RECBIVIR. (0. 4°, r. I.)

(Title.)
To

WHERI!.A~' has been attached in execution of a decree
in tpe abov.esuit on the day of 19 , in favour of '

, ; You are hereby (subject to your giving security to the satisfaction of the Court1appointed I
of the said

.

property under Order XL of the Code of Civil Procedure, 1908, with full powers un

l

provisions of that 0 rder. ,

You are required to rendel' a due and proper account of your receipts and disbursements 'in res
the said property on . You will be entitled to rem!
at the rate of per cent. upon your receipts under the authority of this appoin~m2nt.'

GIVEN under my hand and the seal of the Court, this day of 19

Judge.

No,7'

BOND TO BE GIVEN BY RECEIVER. (0. 40, r. 3.)

(Title. )

KNOW all men by these presents, that we and and
are'jointly and severally bound to of the Court of in Rs.
to be paid to the said or his success' or in office for the time being. For which payment to
we bind ourselves, and each of us, in the whole, our and each of our heirs, executors and admir
jointly and severally, by these presents. '

Dated this day of 19

Whereas a plaint has been filed in this Court by
for the purpose of lhere insert the object of suit].

il.nd whereas the said has been appointed, by order of the above-n'
Court, to receive the rents and profits of the immove;ible property and to get in the outstanding
property of in the said plaint named:

Now the condition of this obligation is such, that if the above-bounden
account for all and every the sum and sums' of mqney which he shall so receive on account of the r'
profits of the immoveab!e property, and in respect of the moveable property, of the said j

at such periods as the said Court shall appoint, and sr.all duly ray the balances which shall from li
he certified tobe due from him as the said Court hath directed or shall hereafter direct, then this
shall be void, otherwise it snail remain in full force.

Sip"ned and delivered by the above-bounden in the presence of

Note.-If -deposit of money is made, the memorandum thereof should follow the terms of th
of the bond.

against
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1 4"~

No. I.

Mg"'ORANDUM OF ApPEAr.. (0.41, r. I.)

(ntle,)

day of
'ee appealed from, namely :-

«bove-named appeals to Ute
Court at from the decree of

in Suit NO). of 19 , dated the
I'J .and <;elsforth the following grounds of objection to the

No.2.

BOND TO BE GIVEN ON ORDER BEING MADE TO STAY EXECUTION OP DECREE. (0. .p, r. 5.)

(Title.)

This security bond on stay of execution of decree executed by witnesseth :--
That , the plaintiffin Suit No. . of 19 , havingsued

, the defendant, in this Court and a decree having been passed on the day of 19
in favour of the plaintiff, and the defendant having preferred an appeal from the said decree in

Court, the said appeal is still pending.

Now the plaintiff decree-holder ha,'ing applied to execute the decree, the defendant has made an appli-
ltion praying for stay of executionand has been called upon to furnish security. Accordingly 1.of my own
~eewiIl,stand security to the extent of Rs. , mortgaging the properties specified in the schedule
,ereuntoannexed, and covenant that if the decree of the first Court be connrmed or varied by the Appellate
;ourt the said defendant shal! duly act in accordance with the decree of the Appellate Court and shall pay
rhatever.may be payable by him thereunder, and.if he should fail therein then any amount so payable shall
: realized from the properties hereby mortgaged, and if the proceeds of the sale of the said properties are
sufficient to pay the amount due, I and my leg-al representatives will be personally liable to pay the
llance. To this effect I (;xecutethis security bond this day of 19 .

Schedule.
Witnessed by
1.

(Signed)

.2.

No, 3.

SECURITY BOND TO BE GIVEN DURING THE PBNDESCY OF ApPEAL. (0.41,1', 6.)

(Title.)

This security bond on stay of execution of decree executed by witnesseth :-
Th~t , the plaintiffin Suit No. oj 19 , having sued , the

:efendant, in this Court and a decree having: beet! passed on the day of '. .

9 in favour of the plaintifj',and the defendant having preferred an appeal from the said decree
the Court, the SJid appeal is still pending. .

Now the plaintiff decree-holder has applied for execlJtion of the said decree and has been' railed UpOI1
furnish security. AccordlOgly I, of my own free will, stand security to the extent of Rs.

ortgagin~ tbe properties specified in the sc'"edule r.ereunto annexed, and covenant that if the decree
the first .Court be reversed or varied by the Appr:llate Court, the plaintiff shall restore any property ",'hich
iy be or:has been taken in execution of the said d~cree and shall duly act in acco~dance with the decree
the Appellate Court and shall pay whatever may be payable by. him thereunder, and if he should

~ therein then any ~mount so payable shall be realized from the properties hereby mortgaged, and
'tbe proceeds of the sal~ of the said properties are in~ufficient to pay the amount due, I and my legal

resentatives will be personally liable to pay the balance. To this effect I execute this security tond
15 day of 19-

Schedule.

(Signed)

No.4.

SECURITY FOR COSTS 01' ApPEAL. (0.41, r. IO.)

{Title)

This security bond for costs of appeal executed by
This appellant has preferred an appeal from the decree in Suit No.
:ndent, and has been called upon to furnish security. Accordingly I,
It~ lor the, costs 01 the appeal, mortg-a~ing the properties specified

witnesseth :-

of 19 , against the
of my 0\\'11flee will, stclld
in !he schedule hereunto

139



TAKEnotice that an appeal from the decree of
been presented by
and that the
Court for the hearing of this appeal.

If no appearance is made on your behalf by yourself, your p1eader, or by some one
to act for you in this appeal, it will be heard and decided in your absence.

GIVENunder my hand and the seal of the Court, this ..- day of

day of

in this
and registered in this

19 has been fixed 1

}udge.

>i,,~r "".
. . Th~ -C~e of Ci7Jt/Procedure'Igo8. 1

(The"F£rst Scheduie.-Appendzx G,-Appeat, Reference and Review',.
.-

annexed. I shall not transfer the ~aid properties or any part thereof, and in the event of' any d
the part of the appellant I shall duly carry out any order that may be made against l11ewith 1
payment of the costs of appeal. Any amount so payable shaH be realized from the propertie..
mortgaged, and if the proceeds 01the sale of the said properties are insufficient to pay the amouri1
and my legal representatives will be personally liable to pay the balance. To this effect I ex«'
se'curity bond this day of , - 19

Schedule.
Witnessed by
I.
2.

No.5.

INTIMATION TO LOWER, COURT OF ADMISSION OF ApPEAL. CO. 41, r. 13')

(Title,)

To

You are hereby directed to take notice that the
above suit,'has preferred an appeal to this Court from the decree passed by you therein on the

day of 19 .
You ar~ requested 'to send with all p.-acticable despatch all material papers in the suit.

O<lted the, day' of 19

No.6.

NOTICE TO RESPONDENT OF THE DAY FIXED FOR THE HEAR!:-IG oFITHE ApPEAL.

ApPEAL from the
dated the

T"

(Title.)

of the Court of

day of 19

Respondent.

19

J wigd

. [Note.-If a stay of execution has been ordered, intimation should be given of the
notice.]

No.7,

~OTICE TO A PARTY TO A SUIT NOT MADE A PARTY TO THE ApPEAL BUT JOIN'ED BY

A RESPONDENT. (0'41, r. 20.)

(litle.

\VHEREASyou were a pc.rty in suit No.
, and whereas the

this Court from the decree passed against him in the saidlsuit ,and it
interested in the re, nIt of the said appeal;

14°

ot 19 , in the Court of '

has preferred an app1
2ppears to this Court that

I



Appellant.

.

is to giveyou notice that this Court has directed Y9uto be made a re;pondent in the said appea I
adjournedthe hearingthereoftill the. . - day of .'"

;at . . A.M. If no appear:lnce ISmade on .your behalf on the said day and at
[it hour, ~he appeal wilt bl'.heard and decided in },?ur absence.
-IV<BNunder my hand and the seal of the Court, tnl5 . day of

'1udf!"

No.8.

MEMORANDUM01' CROSS DBJECTroN. (0. ,t.t, C. :>:l.)

(Title.)

HEREASthe has preferred an appeal to the
at fromthe decreeof in ~uit No. . i\

t - ,dated the . day of 19 ,and whereasnoticeof the day
for hearing the appeal was served on the on the day of
the I '. files this memorandum of cro'>5objection und~r rule 22 of Order XLI :)1
ode of Civil Procedure, 1908, and sets forth the following~round5 of objection to the decree appealed

'linamely:-

No.9.

DECREEINApPEAL.(0.41, r. 35.)

(Title.)

of 19
day of

from the decree of the Court of
19

Memorandum oj Appeal.

v..

The above-named appeals to the
e decree of in the above suit, dated the
for the followingreasons, namely:-

Piainiiff.
Dcfendant.

COllrt at
day of

This appeal coming on for hearing on the. , in the presence of
ondent, it is ordered-

he costs ofthis appeal, as detailed below, amounting to Rs.
15of'the original suit are to be paid by
rivenunder my hand this day of

day of 19
for the appellant and of . for

.are to be paid by

19

JUfJge.

Costs' of Appeal.

" 1,'4~;~~~~ Of.. ~'z'1JttJ?.1;q£~dU~~:I9~~., 'j"

,e:;l'.trst Schedulc~"" Appendt" G..-:..Appea',Reference and Re'Dtc1!'.).1 4-3,... - ..' ,"" .

Amount. Respondent. Awe"nt.

Rs. a.1 p. i
i Stamp for power

Rs.
I a.1 p.

I .
p for
.I.

memorandum of

or power

. '1. '1

.~o'al_._J_.l..J

Total

I

I,

I
j

Do. for petition

; Service of proct.:s~es

.-- '---""-- . ,,----

14.1



day of

19
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No, 10.

ApPLlCATLONTO APPEALIN FORMA PAUPERIS. (0.44. r. I.)

lTitle.)

I the above-named, present t'
accompanying memorandum of appeal from the decree in the above suit a~d apply to be allowed to 'apPE
a<;a pauper.

.' Annexea 1,5a.full and true schedule of all the moveable'and jmmov~ableproperty belonging
the estimated value thereof.

Dated the day 01

(Stgned.)

Nate.-Where the application is by the plaintiff he should slate whether he "pplied and
sue in the Cpllrt of first instance as a pauper.

No. II.

NOTICE OF ApPEAL IN 1'0RMA PAUl-BrUSo (0. 44, r. 1.1

rTitle.)

\VHEREAS the above-named has applied to be allowed to appeal as a pauper fro
the decree in the above suit dated the day of 19 a1
whereas the" day of 19 has been fixed for !-:earing the application, Jlotice is herel
given to you that if you desire to show cause why the applicant should not be allowed to appeal as a paup'
an opportunity will be given to you of doing so on the afore-mentioned date.

Giveq under my hand and the seal of the Court, this day 0 f 19

'Judge.

No. 12.

NOTICE TO SHOW CAUSE WHY A CERTIFICATE OF APPEAL TO THE KI~G 11'0 COUNCIL SHOUl-aN

BE GRANTED. (0. 45, r. 3,)

(Title.)
To

TAKE notke that
has applied (0 this Court for a certificate that as regards amOJllt 0 r value and nature the above c,
fulfils the requirements of section 110 of the Code of Civil Procedure, 19)3, or that it is otherwise a fit
for appeal to His .Majesty in Council.

The day of
Court should not grant the certificate asked for.

Given under my hand and the seal of the Court, this

19 is fixed for you to

day of 19

1?egistrar.

No. 13.

NoTICE TO Rg<;PO~D.8NT 01' ADMISSION OF APPEAL TO THE KING I~ COUNCIL.

(Title.)
To

WHEREAS
in the above case, has furnished the security and made the

XL V, rule 7, of the Code of CiviJ Procedure, 1908 ;
Take notice that the appeal of the said

011the day of 19
Given under my hand and the sea1 of~the Court, thi~

to His Majesty in Council has been admit!

19

Registrar,

"-- , - ---

No. 14.

i'<OTJCB ~ro SHOW CAt.:SE \, BY A j'EViEW SEOL:LD '"rn ino GR,\c;'!TD. (C). .J], ','. ",.j

(7':'tte.
To

P0:, ,'([T:' ..
1')

h: , [0 )\,is (';):;;', for ;J. IF;vi('w IDfito dec"
in the; gLove casc. The

[ Y,.1F ;,0 sl.,.'v c:"".",1

TA:~F. Lctice rhDt
on th';: day of

:,:,:\,,1 , "",""-..",
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.,,',iMISCELLANEOUS.
',: ',,' "" "..' ,-, - ", ..

."

'NO.1.'

AGRBBMBNT OF PARTIBS AS TO ISSUES TO BB ~aIBD. (0. 14, r. 6.)
,~

.. (Title.) -,

~BRBAS we, the parties in the above suit, are agreed" as to the question of fact ror of Jaw] to be
between us and the point at issue between us is whether a claim founded on a bond, dated the:

day ,of , .. 19 ' and filed as Exhibit in the said suit, is or is not
estatute of limitation (or state the point at issue whatever it may be) :' ..

'efore severally bind ourselves that, upon the finding of the Court 'in the negative [or affirmative]
issue ' will payto thesaid thesum of

(or such sum as the Court shall hold to be due thereon) and I, the said ..

will accept the said sum of Rupees' (or such sum as the Court
',ld to qe due) in full satisfaction of my cIaim on the bond aforesaid [or, that upon such finding I, the

, willdo or abstain from:doing, etc., etc.].
, Plaintiff. '

Defendant.

2.
dayof 19 -

No.2.

BOF APPLICATION POR!rHR TRANSPBR OF A SUIT TO ANOTHER COURT FOR TRIAL. (SBCTION 24.)

the Court ofthe District Judge of
No.

..

.. of 19

HBREASan application dated the day of 19 has been made
Court by the in Suit No. of

now pending in the Court q.f the at in
is plaintiff and is defendant, for the transfer

lit for trial to the Court ofthe at :-

u are hereby informed that the 'day of 19 has been fixed for
ing of the application, when you will be heard if you desire to offer any objection to it.
en under my hand and the seal of the Court, this day of 19 .

Judg,:

.
No.3.

NOTICB\OF PAYMBNTIINTOCOURT. (0.24, r ;2.)

(Title.)

e notice thatlthe'ddendant has paid into:Court!Rs.
eot to sati~fy the plaintiff's claim inlfuIl.'" .'

and says that that sum

x V, Fleaderfor the defendant.

No,14'

;,.:>
NOTICE TO SHOW CAUSE. (GENERAL FOR II;)

(Titlt.)

n.
"}:,':C\us the "'Dove.named

"'",": ;:,.'oiicaji,'", to t}.;,; Court that :
, he;",}", '\:?'-;:,~d to ';cpcar in thislLoun in perscl' or bv'a p1c'2der!d'11,,' ;r,;lnlci".j ~m tr"

, 'davof " 'l'-' .<\, 'ci,x,.;'n

..;,<t2;:~~!~;ii", rc"jO": i1g2.;j!1~t the applic. !.ion, fai1ing where;,,! t:;, 5:,,;(;,1"'/'" '~,,:, "cr',! L~; he""

IV T
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-,.;;

.1

~~""
Given under 'my hand and the seal of the Court, this

19

""."

1udg., '.::.
.."

",

No.5.

L D 'PLAINTIFF 0 )1ST OF OCIJMENT& PRODUCED BY D . ( ,13, r. I.EFEr>DANT

(Title.)

2 3 4

No. . Description of document.
Date, if any, which

the document
bears,

Signature of party or pleader. .~

.,

"'-

I.
!
i
I

I
I

I
i
I

. .~
,!i~

J!Uigt.

will

No.6.

NOTICE TO PARTIES OF THE DAY FIXED FOR EXAMINATION OF A \VITNESS ABOUT TO

JURISDICTION. (0. 18, r. 16.)

(Title.)'
To

, plaintiff (01' defendant).
WHEREASin the above suit application has been made to the Court by th

the examination of , a witness requirj
by the said in the said suit, may be takei
immediateh'; and it has been shown to the Court's satisfaction that the said witness is about to lea'
the Court's 'jurisdiction (or any other good and sufficient cause, to .be stated) :

Take notice that the examination of the said witness,
taken by the Court on the day of

Dated the day
of . lQ,

19

No.7.
Cr),I:,IJS~I()\' TO l'.XHn~J! AB~.<,n' \V\~~.,: ((),:'C.;, i'"'/'"1;',

'}1

','

Tn

Yo';. ,,' ,;:. ,"0 ",,; 1 .', ,;

,hey" C.L,:; ; '.' ';.,r:'~,.~
!<'qt.estedtnt;c\ethec\':,.;c::ccon [~,:'"i'::i
Cind ::011:~\':; <',P.;";'"u' ,.' or.:., r

. 0
" "

(; ,:; ',;.:" t,,',":'
: . :V;(" ", ,: ,-' Cr.>. '1 l, ,..
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~

the parties or their agents if in attendance, who willl?e at liberty to question the witness on the points
,ecified; and you are further requested to m"akereturn of such evidence as soon as it may be taken. -

Process to compel the attendance of the witness will be issued by any Court having jurisdiction tJn
ourapplication. -

A sum of Rs. , being your fee in 'the above,. is herewith forwarded.

Given under mv hand and the seal of the Court, this day of Ig .

Judge.

No.8.

LETTER OF REQUEST. (0. 26, r. 5.)

(Title.)

(Heading:"':- To the President and Judges of, etc., etc., or as the casemay be.)
WHEREASa suit is now pending in the
hich A. B. is plaintiff and C. D. is defendant; And in the said suit the plaintiff claims

(abstract of claim) ;

And whereas it has been represl;nted to the said Court that it is necessary for the purposes of justice
for the due determination of the matters in dispute bet\Ve~n the parties, that the following persons
ld be examined as witnesses upon oath touching such matters, tha t is to say:

E. F:, of
G. H., of
1. ]., of

'And it appearing that such witnesses are resident within the jurisdiction of your honourable Court;
ow I , as the of the said Court, have the honour to request, and. do hereby
, that for the reaSOnsaforesa:d and for the assistance of the said Court, you, as the President and
of the said , or some one or more of you. will be pleased to summon the said witness
Ichother witnesses as the agents of the said plaintiff and defendant shall humbly request you in writing

summon)to attend at such time and place as you shall appoint before some one or more of you or such
person as according to the procedure of your Court is competent to take the examination of witnesses

.ha'tyou will caus~ such witnesses to be examined upon the interrogatories which ,,\ccompany this lette
uest (or viva voce) touching the said matters in question in thc presence of the agents of the plainti,
:fendant,or such of them as shall, on due notice given, attend such examination.
nd I further have the honour to request that you wjJl be pleased to cause the answers of the said
jesto be reduced into writing, and all bocks, letters, papers and documents produced upon such
atien to be duly marked for identification, and that yeu will be further pleased to auther.ticate such
ation by the seal of your tribunal, or i n such ether way as is in accrrdance .with your procedure,
r~turn the same, together with such request in writing, if any, for the examination of other witnesses
.idCourt. - ..

r'te.-If the Request is directed to a Foreign Court, the words "through His Majesty's Secretary of
. .Foreign Affairs for transmission" should be inserted after the words" olher witnesses s, in the
late line of this form.) .

and

No.g.

MMISSION FOR A LOCAL INVESTIGATION, OR TO EXAMINE ACCOUNTS. (0. 26, rr~ 9, II.)

(Title.)

REASit is deemed requisite, for the purposes of t his suit, that a commission far .
should be i,sued ; You are hereby appointed

Iner for the purpose of '

es~.to compel the attendance before you of any witnesses or for the production of emy do~u mcpts,
'f' l,ch you may desire to examine or inspect, will be issued by any Court having jurisdiction en
ICatlOn.

~f Rs. , being your fee in the above, is herewith forwarded
under iJlYhand and t'le seal of the Court this <.''v of 19
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No. 10.

COMMISSION TO' MAKE A PARTITION' (0. 2O, r. 13.)

(Title.),~ .
WHEREASit is deemed requisite for th~ purposes of this suit that a commission should be iSSfled~

make the partition or separation of the-,property sped fled in, and according to the rig hts as declared i~
the decree of this Court, dated the day of 19 ; You are hereby appointed
Commissioner for the said purpose and are directed to make such inquiry as may be necessary, to divid1
the said property according to the best of your skill and judgment in the shares set out in the saiiJ
decree, and to allot such shares to the several parties. Yo u are hereby authorised to award sums to b~

paid to any party by any other party for the purpose of equalizing the value of the shares'j
Process to compel the attendance before you of any witness, or fa r the prod uction of any documenli

whom or which you may desire to examine or inspect, will be issued by any Court having jurisdiction'
your application. '

A sum of Rs. , being your fEe in the above, is herewith forwarded.

Given under my hand and the seal of the Court, this day of 19

, j

Judge.
----------

No. 11.

NOTICE TO J\lINOR.DEPENDANT ANDGUARDIAN. (0. 32,r. 3,)

(Title.)
To

..
Minor Defendant.

Natural Guardian:

'WHEREASan application has been presented on the part of the p!aintif! in the above suit for tE
appointment of a guardian for the suit to the minor defendant, you, the said minor, and yoll (r) .~

.. areherebyrequiredtotak
(I) Here tnsert the name of guardIan, :, i

notice that unless within davs from the service upon you 0 f this noticel31
application is made to this Court for the appointment of you (r) or of son Ie friend ofyoj
the minor. to act as guardian fo r the sui t, the Court wi 11 proceed to appoint some other person to
as a guardian to the minor for the purposes of the said suit.

Given under my hand and the seal of the Court, this day of 19

No. 12.

NOTICE TO OPPOSITE PARTY OF DAY FIXED FOR HEARING EVIDENCE OP PAU1'ERISM.

(T£tle.)
To .""

on
al

Given unde:' my har:d ;ud tile oi Lhe Cou;t, tho



~

,",
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No. 113.

NOT ICE TO SURETY OP HIS LIABILITY UNDER A DBCRKE, (Section 145.)

(Titu.)

WHEREASyou. did on
Ie as surety for the performance of any decree which might be passed against the said

~felldantin the above suit; and whereas a decree was passed on the
,yof 19 against the said defendant for the
,yment of , and whereas application has been made for execution
the said decree &gainst you:

Take (olke that you are hereby required 011or before the day of
19 to show cause why the said decree should

be executed against you, and if no sufficient cause shall be, within the time specified, shown to the
isfactior. of the Court, an order for its execution will be forth\J'ith issued in the terms of the said
lication.
Given nnder my hand and the seal of the Collrt, this

beo;ome

day:of

1..drj',

..

'0
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